
19 OaiAim m s DECEMBERS 199t On/Ammm 20

«m M «b hW um M ra. Vlte tinm raquestad 
»  based M usM m  outtal ftoffl tha

^  p^pafm in Salpuia ranges tom  where 
tfM iBm fiw ttlM l MPs. KisaMbaibelL But 
Aatsuggestkn has not been oonsiderad.

I «RMiid Mce to imaw this from the MniB- 
tar. Aslben isafxilqrof the Cenliaigovem- 
mentthatHierashoiridbejnsiu industriee 
flstarasoodpMucSon isoonoemed-coal 
based-Musiries should be locaiad In the 
ooaipioducingareas-wiRth&sanepiindple 
beappied here wiUi regard tothegas tiased 
MusMes and e s p e d ^  where tribal bek is 
theis in Salpura ranges and the p p̂eEne is 
going through that arse. I want to know 
whether some outlet w9 be gimn and they 
wn be encouraged to ^art them, {bitemjp- 
Ijbn^

MR. SPEAKER: Mnister is replying.

SHRI S. KRISHAN KIAM R: Sir. atolai 
of 45 ndlion cubic metres per day of gas is 
being produced today. Government has al
ready made commibnertfs for supply at 
double the quantity • about 90 million cubic 
metres per (k|r. So. it is not as if ttie commit
ment has not Iteen made for the available 
production.

AsmysenioroolBaguemenlioned. there 
hasbaan delay in the estabiishmant of down
stream pniecls. Therefore, there is under- 
u«saKanofgasatot«lhemJpipefine.The 
awailabBiy of gas in any other state, in any 
OBier osmci, at a paracuiar pmnc aoperias 
ifxm  carrying tfw ip s  to that point and the 
awaialii^ atflut point Agasinkage oom- 
mlBee has been consttiiled witfi the Peiio- 
taura Secretaiy as ChaimiaR. TTie gas Bnk- 
4ge oommiHsa conlinuaus^ assesses the 
availabi%afg8saBi«^teappifca(ions 
•nadefortemSsattnvidlalMsappmpriate

HwMeidbafeauaBedBenria alsobe 
conridered by that commHsa.

RaMng MaibourateOrtaa

*9 4 .  S H R I G Q P I I i A T H G A J A P A T H I : 
ym  ihm M M ste r a f  A G m c U L T U f £ . be
jphm fil tn itiiii~

the dalals ol flie praposalB for set
ting uptof fishing harbours in Orissa pending 
deaiancawih the Union goweriMnentas on 
data; and

(b) the slaps taken to dear the same?

TH E M NISTER O F STATE IN THE  
M IKISTRY O F  AGRICULTURE (SHRI 
lltniAPALLYRAMACHANDRAN): (a) and 
(b). There are no propose fiom Orissa on 
fisMng harbours pending with the Central 
GdvemmeriL However, four proposals for 
theconstniction of fish landing centres couM 
not be piocassed for want of clearance to be 
furnished by tiie &ate government regard
ing the Coastal Regulation Zone under the 
provisions of the envvonmeni (Prolsclion) 
Ad. 1986.

SHRI GOPI NATH GAJAPATHI: Mr. 
Speaker. Sir. India is the twelfth largest 
fishing country in the world with a turnover 
potential of 875 crores.

M aSPEAKER:M r.Gajap^youneed  
not give that informalioa Pr(A>ably Minister 
knows that information.

SHRIOOPINATHGAJAPATHIrOrissa 
State  ̂ to which I twtong. has got a vast 
coastline of 480 kifometres comprising of 
lour distifcte. at present, only one fish land
ing ^  atDhamara in Balasore district is 
fonctioning. However, the proposed three 
(MherfishlandingsitesatGapalpur.Astarang 
and PacaiSp have yet to tw oommissbned.

MR. SPEAKER: You know, it is very 
(WcnktermetotalaBtiieMembersataDthe 
time* that they have to spesdi to the poinL 
B u tildo  not say this thing, the time of olfwr 
Members is consumed. Please excusa me. 
Butoometotiiapoin

$HRI GOPI NATH GAOAPATHI: Sir. 
ainttwBnttosbesson isthat even f  (Bertain 
atatutwyjiwwaionshavenotfaaeptonirtied 
lylheOrissagimammaflt. there aidsisCan- 
m t tomtutB <* Coastal Enginaadtw and 
Fisbarias in Sanffriora t  is a CiMlnftGflw- 
emmantbod» which can took inlfrlh»iaiBl»- 
nicai aaiMcIs and axpatfMa andtag
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prejacts. May I knowthegovamiiMnrspiD- 
posalinthisregards?

TH E MINISTER O F AGRICULTURE 
(SHRi BALRAM JAKHAR); Mr. SpMtor. 
Sir, thsra is no probiam with th« construction 
of tlMsefishingpoits. We have akready oom- 
pletod five fish landing ceidras. They are at 
Oiandipur. Sabafia. f>atfian(, Chudamani 
and Nairi. The other three, which the 
honourable Member has rafened to, are 
under construction, those three are: 
G o p a ^ . ParadipandNuagarh(Astarang).

The matter rests irilh the Mhistiy at 
EnviRMimenL If they could dear i . then we 
wrill proceed with tiieothers abo. T ^  are in 
tfie p^Ene. there is no problem. We also try 
to foHw it up. them has been a continuous 
dialogue wHh the Environment Mimstiy. 
ilffinister of Stale also met My Secretary also 
met But nothing has come so far. They have 
assured us. I think. I wil have to take it up 
mysef.

SHRI G O n  NATH GAJAPATM: There 
are the traditional poor fishermen, who de
pend on fishing for their vary swvival.T1ie 
fishermen in the coastal areas of Gcpajpur 
and Chatrapur In particular, are affected 
owing to the lack of base infrastniduial 
facilities for fishing. Large commeicial trawl
ers encroach into the coastal beks, depriving 
thehaplessfishennenaftheirbasiciweHiood. 
W il the hon. Mmister throw Kglil on the 
proposals of ^  government to oweioome 
these burning Issuer?

a vary smai demand. G o p o ^ . Artaiang 
flnararaoipsravirwiisiingfiaiw in8
—Ml____________■ulî iTnrni€01018 are nsfiingsuBioiis. inesBiniwiisii- 
ing hartxmrs are not yet complalad. The 
government of OiissahassentapiopoeaHo 
thegowemment of India thatl should imme- 
dialely be funded. I want to know whettwr 
any proposal hae come to Hie Government 
of India. What action has the Government of 
India taken so far for the complelkM of at 
least these thrae fishing hartnurs?

SHRI BALRAM JAKHAR: There is a
Vwiual MOflHOraiQ V0nnn»l90 9nO WnuCn
also had a meeting on 24.8.1991. m  are 
closely monitoring Xand there is no problem. 
We are trying to expedito it a

SHRI BALRAM JAKHAR: M r.______
Sir. sofarttwre is no problem. In 1978 the 
govammentoflMfiahadGakMbledttiemodel 
MarinefiBbingAclwMcfedMnancaled6milee 
or 10 Mms of tlie coasts baktot tiadilkmd 
fishing lioals. Beyond that, waters am d »-

iar, I h»f» not heaid any gfiMwwe. I  thorn 
is anyttiing happening on <wl ecow. I wM 
certainly be able to tilte up «ie  MMllar and 
ta ittouL < >

SHIV SR K A IirA  Orissa is ne- 
g le eM inain apac m iytf>ai>oMewMwet»of 
InditfaiidiMyllculK^lntMMMlNB^

SHRI SRKANTA JB IA : What about 
funds?

SHRI BALRAM JAKHAR: Rmds w » 
also 1m  made availabie. There is no paucity 
on this score.

SHRI SraBALLAV PANIGRAHI: Sir. I 
ttianktheMMstar.ThaGovemmentafOrissa 
has not compied wih the provisiorts re
quired under the Environment Protection 
Act. 1986. That is vrtiy the proposal is s tl 
EngeringanditisstlpandmgintiieMnistiy 
of Agriculture, awaking daarance.ki spiteof 
tfie imfiRerent attitude of the Government of 
Orissa.the hon. Ministarhimsel has assured 
nowthia he would take uptfaematlBcwith the

tliiii fan I iti n«ili —GoncBnwo RHiNBivy ana iwiaiiK iwiib

MR. SPEAM9I: He has ^a ady toU 
that he would tuiw aefiga.

SHRf SOMNATH CHATIEEUEE: And 
he has abeady tharfied Mm foar fiawaf

la n
comwgtotheqMBstion. >ifcagiihwwn.fhat 
the the prawns and fiihof OrtwjaaieioigMat 
demand in variouB eomtriasi, par-
tkulail^ inthellntadSMedal Amadca ftis 
agoodsouroelweemingfeialjaaachange. 
■$»piaBolalhis jnduslnr and*alheiwby to 
get teigar cateh ef iwawns and aiso lt> 

our oaiiiiRgs M l
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the Government of India consider setdng up 
of a Fishing haibour on the Bay of Bengal 
near the Chilka opening?

MR. SPEAKER: So. that is the heart of 
yourquestioni

SHRIBALRAM JHAkAR: I agree with 
the hoaMemberone hundred peioenL There 
is very vast scope for fishenm. Khasabright 
future and we are going to pursue it relefit- 
lessly. lam goingtorevoiutionalisethe whole 
c o n c ^  of iL We have already'progressed 
quit a bL We have reached the ̂ u re  of 3.8 
million tonnes so far and we have gone 
ahead. But I want to make it 9 miion tonnes 
t>y the end of the next Plan. I agree with him. 
I will try to do whatever is possible.

SHRI LOKANATH CHOUDHURY: The 
Minister has already repied. But I want to 
know this definftely. When was the pioposal 
for the three haiboursof Gopalpur, Astarang 
and Paradipsidjmittedtothe Government of 
India and whendkliigiveitsclearance? It wai 
derinitely come out from the reply, whether 
there is any negligence or noL

My second questkm is whether there 
was any objection or not regarding the kica- 
tion of the Tishing haitxNir at Paradip and 
whether that otyecfon has been taken into 
consklerafion or not

SHRI BALRAM JAKHAR: I fliink the 
hon. Member is mitinformed. k is dready in 
progress and pragress is being watched and 
monlored and there is no problem. If the 
fxm. Member wants, I can give him the fuP 
details as to when it happened, when it was 
sanctioned, when It was started, how much 
money has been spent and so on. There is 
no problem.

MR. SPEAKER: You can send them In 
writing.

While P«q»er mi Ta m  Biglui eonMor

•its. s h rilm :k .m }v a n i:
SHRI AMAR ROY PRADHAN:

v m  th0 m m tr of e x t b v ia l a f - 
F A »S ’bepleaMdtosato:

(a) whether there has been a demand 
for a white Paper on *TeenBigha* coiridon

(b) if so, the reactkm of the Govemment 
thereto;

(c) whether the Government are aware 
of delingking of Kuchlbari areas from the 
Indian territoiy on transfer of this corridor to 
Bangladesh;

(d) if so. the steps proposed to be taken 
to ensure ttie safety of the Indian citizen 
living in Kuchiit>ari;

(e) whether any representation was r^  
ceived from the resklents of Kuchfibari and 
KucMigram Sangram SamMi on leasing of 
this corridor;

(f) if so, the actton taken by the govern
ment thereon;

(g) whether the government have since 
consuttid tne Government of West Bengal 
regarding problems likely to arise foHowmg 
the transfer of this corridor;

(h) H so, the d ^ ls  thereof; and

(i) whether etty security implicaiRMi is 
involved lor the neaiby areas on is  transfer?

TH E MINISTER O F STA TE IN THE  
M IN6TRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) to (0 -Statement 
is laki on the Ta te  of the House.

STATEM ENT

The Govemmeirt have not received any 
demand fort a white P<«ier on the Tn  Bigha 
issue.

Tlwre is no delinking of KucMbari area 
from «ie  bKUm territoiy as the Tin Biajtun 
corridor is only being leased and not trans
ferred to Bangladesh and a i Indian citizens 
wM confinue to ei^oy the right to free and 
unfettered movement through the leased

Qm >thatwprseenta- 
liofiB lioni thft rasidttffits of KucWibaFi and

mtarei


